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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

MONDAY, THE TWENTY SECOND DAY OF JUNE
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRIJUSTICE G.M. MOHIUDDIN

WRIT APPEAL NO | 493 0F 2026

Wdt Appeal under clause 15 of the Letters Patent Appeal preferred against

the order daled 26t03t2o26 passed in w. P. No. 8999 of 2026 on the file of the High

Court.

Between:

M/s Kanakadurga Chit Funds Pvt. Ltd, Hanumakonda Branch, Hanumakonda

Dist. Rep by its Zonal Manager (legal) N.Ramesh, S/o Komaraiah,

R/o Nallakunta, Hyderabad.

...APPELLANT

AND

1. Jetti Shankar, S/o Damodhar, aged about 45 years, Occ: Pharmacist,

O/o Govt. Unani Dispensary, ltkalapally Warangal Fl/o Bhairanpally,

Hasanpaithy, Warangai. Presently working at O/o Govt Unani Hospital'

Raipura, Hanamkonda.

2. Ravula Laxmi, W/o Veeraiah, aged about 56 years, Occ Ayah, O/o District

Medical and Health Officer, Ri/o H.No.3-14-265/A, Gov(hamnagar Reddy

colony, Hanamkonda, Presently working as office subordinate, 0/0 District

Health Medical Officer Warangal.

...RESPONDENTS/PETITIONER NOS.1 AND 2

3. The State of Telangana, Rep. by its Prl. secretary Revenue Registration-l

Department Secretariat, Hyderabad.

4. The Principal Secretary, Revenue Chit Appeal Authority, Secretariat,

Hyderabad.

5. The Deputy Registrar of Chits, Warangal, Warangal District'

...RESPONDENTS/RESPONDENTS NOS.1 TO 3



l.A. NO: 2OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the operation of the Order daielt 2610312026 in W. P. No. 8999 of 2026 passed by

the Honourable Single Judge pending disposal of the main Writ Appeal.

Counsel for the Appellant: SRI N. AMARNATH

Counsel forthe Respondent Nos.1 and 2: SRI M. DURGA PRASA
Counsel forthe Respondent Nos.3 to 5: SRI MURALIDHA REDDY,

AGP FOR STAMPS AND REGISTRATION

The Court Delivered the following: JUDGMENT
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IN THE HIGH COURT I.-OR THE STATE OF TELANGANA
AT HYDERABAI'

THE HON'BLE THE CHIEF JUSI'ICI] SRI APARESH KUMAR SINGH
AND

THE HON'BLE SR] JUSTICE G.M.MOHIUDDIN

WRIT APPEAL No. 493 of 2026

DATED :22.06.2026

Between:

M/s. Kanakadurga Chit Funds Pvt. Ltd

ANI)

Jetti Shankar lndia and four others
Respondents

JUDGMENT:

Sri N. Amarnath, leamed counsel appears for

appellant.

Sri Muralidhar Reddy Katram, learned Government Pleader

for Stamps and Registration appears for respondent Nos.3 to 5.

2. J'he instant Writ Appcal is directed against the order dated

26.03.2026 passed in Writ Petition No.8999 of 2026 by the leamed

writ Court.

3. 'Ihe order under appeal dated 26.03.2026 reads as under:

"Aggrieved by the inaction of respondent No 2 in entertaining the

appeal filed b) the petitioners against the cx porte award passed

by resporrdent No.3 in AA.CF.No.687 ol 2021 dated 18.02.2022,

the present writ petition is liled.

.Appellant
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2. liearu] Sri N.I. Durga l)rasad. learned colrnscl appearing lbr
the petitioners. and \1\. S. Sravanthr. learned Assistant

Govcrrrrnerrl Pleadcl lor Starnps and Regtstrat on. ap[)earing on

behall' of rcJpoldcnt Nos. I to I With thcir conserrl. the w|r
petitiorr rs taken up lirr disposal at admission stage.

i. l.carneri coLrnscl lbr the petitioners sLrbmjts that the

petirroners lilerl a sratrrtor.r appeal. uIder Section 70 oi the Chrr

Funds Act. 1981. airainst tltc t:x purte award passcd bv rrspondent

\o.-l hereir in .A.\.( t \o.(r8,- ol 102I dared 1tj.02.201,2. betbre

respondent \o.l ride Appcal No.25918 of 2025. alonll rvith an

application lirr ,qranl ol srar. ilowc,,e:., till date. rcspou(lent No.2

has n(\t takol u:l tl'lc tratter ior hearing. and the same ir. pendirru.

adjlrdicatron l'lrercfble. lcarned counsel for the petitioler seeks

inclulscncc of tltis CoLrrt to rssue neccssar\ dire(tions 1o

responclent \o.l kr considcr the said appeal ancl pass recessarr,

order, wirhin a tintc lianre as nray bc stipulatecl b) this CoLrrt.

-1. [-errncri \ssi!lat]t (r()\cnlrrcnt plcarjer larrlv subrnits thal

respordent \o.2 will consider thc aprpeal filed bv the petitioner

rrcle ,\ppeal \o l-i()L8 ol ll)1,<. ancl pass apprt,pr iate orders. in

accordance rv ith Iarr

5 IJar ing regard to the subtnissiorls made by learned counscl

tbr thc respectivc parlicj. thc \\,rir Pctition is disposcd ofrlirectrng
respondent No.2 to pass appropriate Lrrders on the uppeal tr,referred

br thc Petrtiorrr:r r irlc .\ppear \o 159 I 8 of l0lj datecl l9 t)9.20"<

against tlre award passcd br responilent No.l datcd 1g.02 2022 il
AA.Ct-.\o.68-- oi2()ll dulr aflording an opporturriry of pelsonal

hearrnr to thc petiti()ncrs arcl br pLrttine all the aflected parties on

notice. strictl\ in uccordance u.ith law, as crpeclitio.rsl,v 3s

possible. pletcrablr. uithirr a period ofeiuht (0g) rreeks fom the

date o1-receipt of a cop\ o1-this order., and comtnLlticate a cop)

thereol- to thc petjlroners. Iill srrch tinre. the operation of the

award passecl by responclcnt No.3 dated Ig.02.2t22 in

,\,\ CI- \o.6tl7 ol l0l l shall rentain staycd..'
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4. The appellant is respondent No.4 in the Writ Petition which

was disposed of by the leamed writ Court vide order under appeal

without issuing notice to it.

5. Leamed counsel for the appellant contends that the averment

made by the writ petitioners that they have filed a statutory appeal

is incorrect. He has referred to the document at page 25 which is an

Appeal bearing No.25918 of 2025 against Award in

AA/CF/No.687 of 2021 before the Principal Secretary, Revenue

(Chit Appeal Authority), Telangana, Hyderabad. He further

submits that the appellant has been pursuing Execution Petition

which is kept pending in view of stay of the operation of award

passed by respondent No.3 dated 18.02.2022 in AA/CFAtro.687 of

2021 by the leamed writ Court. The order under appeal therefore

suffers from several infirmities including denial of opportunity to

the appellant to represent its case.

6. After hearing the learned counsel for the parties and the

specific points being raised, we are of the considered view that the

order under appeal if is suffering from errors apparent on the face

of the record or suppression of material facts and passed without
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opportunity ofhearing to the appellant herein/respondent No.4, the

(
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proper course for the appellant is to seek review olthe order under

appeal dated 26.03.2026. We therefore grant libertv to the appellant

to hle a review petition before the learned writ (lourt within two

(2) weeks. The learned writ Court would endeavr:ur to hear such

revlew petition expeditiously after due notice to the parties

concemed

The instant Writ Appeal is disposed of. There shall be no

order as to costs.

Miscellaneous applications, if any pending, shall stand closed.
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To,
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ECTION OFFICER

1. The Prl. Secretary Revenue Registration-l Department Secretariat. The State
of Telangana, Flyderabad,

2. The Principal Secretary, Revenue Chit Appeal Authority, Secretariat,
Hyder.abad

3. The Deputy Registrar of Chits, Warangal, Warangal District.

4. One CC to Sri N. Amarnath, Advocate [OPUC]

5. One CC to Sri M Durga Prasad, Advocate[OPUC]

6. Two CCs to the GP for Stamps and Registration, High Court for the State of
Telangana, at Hyderabad[OUT]

7. Two CD Copies
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HIGH COURT

DATED: 2210612026

JUDGMENT

WA.No.493 ot 2026

DISPOSING OF THE WRIT APPEAL

WITHOUT COSTS
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